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REPORT OF THE OVERSIGHT COMMITTEE, NGT, UP, LUCKNOW IN
COMPLIANCE OF THE ORDER OF THE HON’BLE NATIONAL GREEN
TRIBUNAL PASSED IN O.A 94 OF 2022 IN RE: PUSHPENDRA KUMAR VS
NAGAR PANCHAYAT, KADAURA & ORS

. INTRODUCTION:

The issue in this application relates to the alleged inaction on the part of District
Magistrate Jalaun, Uttar Pradesh, State Pollution Control Board and Nagar Panchayat
of Kadaura regarding six ponds around Nagar Panchayat Kadaura. It has been
submitted by the applicant that out of total ponds, some have completely been
encroached upon and the ponds which have survived are so contaminated with
pollutants and debris that their water cannot be used. The learned counsel for the
applicant has prayed that the concerned authorities be directed to remove the
encroachment and clean up and maintain fresh water in pond Gata No. 22 (Urban

area settlement), Bahirav Pond and the pond at Gata No. 311.

1. ORDER PASSED BY THE HON’BLE NGT
Vide order dated 17.02.2022, the Hon’ble NGT directed as follows:

“We have heard the learned Counsel for the applicant. Since Hon ' ble
Mr. Justice SVS Rathore, Former Judge of Allahabad High Court is 2
already looking into similar kind of grievance relating to main pond
(Sadar Bazar) of Kadaura Town, District Jalaun, UP, the present
application be also, therefore, forwarded to the Hon’ble Judge for
considering the issue raised by the applicant. The Hon’ble Judge is
requested to look into the grievance raised by the applicant and submit a
report before this Tribunal within four months”.

I11. COMPLIANCE STATUS

In compliance of the directions of the Hon’ble NGT, a report was called for from

the district administration, Jalaun by the Oversight Committee. During the site-visit



on 21.04.2022 to verify the compliance report sent by the district administration
with regard to the order of the Hon’ble NGT in OA No. 41 of 2020 in re:
Pushpendra Kumar vs. Nagar Panchayat, Kadaura & ors, the Chairman,
Oversight Committee directed the Additional District Magistrate, Jalaun to send a
list of all other ponds situate within the area of Nagar Panchayat, Kadaura and their
present status. He also directed the Regional Officer, UPPCB, Jhansi to submit

water quality report for all the ponds.

The report dated 09.07.2022 of the Executive Officer, Nagar Panchayat Kadaura
(Annexure-1) states that a team headed by the Naib Tehsildar and comprising of the
Executive Officer and 2 Lekhpals has been constituted by the District Magistrate,
Jalaun to demarcate these ponds. There are 15 ponds recorded in the revenue
records of erstwhile villages — Kadaura and Bamhauri, which now constitute the
Nagar Panchayat Kadaura. Out of the 15 ponds, 11 ponds have been demarcated.
Of the 11 demarcated ponds, 8 ponds have been reported to be free from any
encroachment. In one pond (plot no. 292 miljumla) having an area of 0.3530
hectares, Sri Babu Lal son of Kali Charan has encroached upon 36 square meters
and Sanno Kinnar has encroached upon 30 square meters of area. Remaining two
ponds (plot nos 551 and 818) are outside the jurisdiction of Kadaura Nagar
Panchayat. In respect of remaining 4 ponds, situated within densely populated area
of the Nagar Panchayat, the demarcation work is going on.  Only after the
completion of demarcation operation by the team, the status of encroachment will be
clear. No information has been furnished about the action taken against the two
encroachers of pond area (plot no. 292). The District Magistrate, Jalaun has been
directed to complete the demarcation work within 15 days and take appropriate
action against the encroachers as per law expeditiously. A copy of the letter written

to the District Magistrate, Jalaun is annexed as Annexure-2.



IV. RECOMMENDATION OF THE OVERSIGHT COMMITTEE:

The District Magistrate, Jalaun may be given one month more to complete the

demarcation and initiate legal action as per law against the encroachers.

The Member Secretary, UPPCB is directed to send this report to the Registrar
General, National Green Tribunal, Principal Bench, New Delhi for placing the same
before the Hon’ble Tribunal with a copy to the Chief Secretary, Government of
Uttar Pradesh for necessary action. The report also be uploaded on the website of

the Committee.
12-Jul-22

X Anant Kumar Singh w
Anant Kumar Singh

Member, Oversight Committee
Signed by: ANANT KUMAR SINGH

Justice SVS Rathore,
Chairman, Oversight Committee
July 12, 2022
Annexures: As above

Please visit our website: oscngt.upsdc.gov.in for more information.
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ANNEXVRE-2D.

G ma §§ oversight committee <oversightcommitteeg@gmail.com>

Compliance of orders passed by the Hon'ble NGT in OA No. 94 of 2022

1 message

oversight committee <oversightcommitteeg@gmail.com> Tue, Jul 12, 2022 at 3:09 PM
To: dmjal@nic.in

Cc: nagarpanchaytkadaura@gmail.com, rojhansi@uppcb.com

Bcce: Surendra Rathore <svsrathore@yahoo.com>, anant.edu@nic.in, anantnoba@gmail.com, member oscngt
<memberoscngt@gmail.com>, Pragya Sharma <pragya.kabir@outlook.com>

Respected Sir,

Please refer to the letter no. 2583 N.P.Kadaura/2022-23 dated 09.07.2022 of the Executive Officer, Nagar Panchayat
Kadaura, district Jalaun, the copy of which is endorsed to you also.

During inspection of the Hon'ble Chairman, Oversight Committee, the District Magistrate, Jalaun was reminded to
take appropriate action in regard to the order passed by the Hon'ble NGT in OA No. 94 of 2022 in re: Pushpendra
Kumar vs Nagar Pagnchayat Kadaura & ors dated 17.02.2022, but till now the status of encroachment regarding
four ponds situate in the abadi area has not been ascertained because of delay in demarcation work.

| have been directed by the Hon'ble Oversight Committee to request you to please get the demarcation work
completed within fifteen days and initiate appropriate action against the encroachers as per law and send compliance
report by 15th August, 2022.

Regards,

AN Bajpai,

PPS to Hon'ble Member

Oversight Committee

NGT, UP, Lucknow.




